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THE "TON'BLE MR JUSTICE D.N.CHCWDHURY, VICE CHATRMAN.

THE FON'BL.JS MR K.K.SHARMA, ADMIMNISTRATIVE MEMBER.

1. wWhether Reporters of local papers may be allowed to see
the judgaent ? ’

2. To be referred to the RspoOrter or nct ?

3. whsther their TLordships wish to see the fair copy of the
Judgment 2 '

4. uwhether the judgment is to be circulated to the other
Benches ?

.
Judgment delivered by Hon'ble Vice-~Chairman



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI RENCH.
Original Application No. 314 of 1998,
Date of Order : This the 3rd Day of May, 2001.
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The Hon'ble Mr Justice D.N.Chowdhury,vice~Chairman.

The Hoh'ble Mr K.K.Sharma, administrative Member.

Shri Laxman Prasad Ram

Son of Mohan Prasad Ram,

Satgaon, Narengi,

Guwahati-781 027. « « « Applicant.

By Advecate shri M.Chanda.
- Versus =

1. Union of 1ndia,
through ths Secretary,
Government of India,
Ministry of Defence,
New Delhi.

2. administrative Commandant,
Station Head Quarters, Narengi,
C/0 99 apo. » « .Respondents.

By Shri A.Deb ROy, Sr.C.G.S5.C.

RDER

—— —

CHOWDHURY J.(V.C)

By this application under Section 19 of the
Adminiftrative Tribunals act 1985 the applicant amongst
othersh;s;iewking for a direction on the respondents for
reguiarisation and according temporary status. In the
application the applicant pleaded that on being sponsored
by the Employment Exchange on the basis of a regquisition
made by the Station Head Quarter, Narengi the applicant
was employed as Conservancy Safaiwala on casual basis. on
his appointment he was entrusted with the duties and

responsibllities attached to a regular employee. According

to the applicant he worked as such till he was disengaged

centd.ens2



on 1.5.98 on an oral order without any rhyme or reason.

It was further stated that in the year 1997 a few posts

were sanctioned and the applicant asked for his abscrption
and regularisation in those posts. But instead in a most
illegal fashicn the respendents appcinted 6 persons, whose
names were mentioned in para 4.4 of the application. The
applicant referring to the Central Government policy for
giving temporary status on the baﬁis of the decision rendered

by the Supreme Court as well as bﬁ the Tribunal submitted
i

that he is also entitled for atlegst getting the temporary

1
i
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2. The respondents filed its Written statement by

status.

denying and disputing the fact tha‘ﬂc the applicant was in
fact engaged by the respondents. according to respondents
no such person was employed as Conservancy Safaiwala on
Casual basis or otherwise by the Station Headquarter, Narengi
respondent No.2 and at thattime no requisition was placed
by the Station Head Quarter to Employment Exchange. It Qas
also menticned about the ban on employment as per Army
Headquarter letter dated 28.5.1998. In the written s£atement
the respondents also stated thag cn specific release of
vacancies by the Headquarter requisition was placed oﬁ
employment exchange. A selection test was held on 15.4.97,
The applicant also appeared before the Selection Board but
he was not found suitable. The respondents referring to

the temporary pass issued Eo the applicant by Headquarter,
submitted that the applicant was employed as a private
servaﬁt to work in a Golf Club, which was a private organi-
Sation, passes were granted as a Security measure to ensure
security in the Military area.

3. We have heard Mr M.Chanda, learned counsel for the
applicant at length as well as Mr A.Deb Roy, learned Sr.
C.G.S.C for ‘the respondents. Cn consideration of all the

attending facts it is difficult to hcld that the applicant



was in fact engaged as a casual worker by the respondent
NO. 2. It appears that the applicant was seemlngly engaged
to the Golf Club, a private organisation by way of separate
engagemeni. However, considering the service rendered by
the applicant, we are of the view that the case of the
apolicané&%ﬁ%d Dé~gbn51dered if any future vacancy arises
under the ;;;péndgnts as per law, alongwith the persons

similarly situated. With this the application stands

disposed of.

There shall, howeyer, he no order as to costs.

( K.K&:SHARMA ) { D.N.CHCWDHURY )
ADMINISTRATIVE MEMBER : VICE CHAIRMAN



